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PART- IV 
, Acts of the Gujarat Legislature and Brdina-nces promulgated 

* and Regulations . ,  made by the Governor. 

'l'lic following Act of the Gujarat Legislature, havhg been a n t e d  to by th~ .. 

President on the :3lst October 1964 is hereby publish4 for general information. . 
-AKBAR S: SARELA, 

Secretary to the Government of, Gnjarat, 
Legal ~epahment. 

C .  

GUJARAT ACT NO, 32 OF 1954. 

a (First published, after having received the assent of the President in the 

"Glijnrnf Governnlent Gqadte" on the 1 lth Ndvember 1964). 

An Act further to amend the Bombay Prevention of Gambling Act, 1887 
., 

It is hereby .enacted in the Fifteenth Year of the Republic of India 0s 

tollows : - 
1. This Act may be called the Bombay Prevention of Gambling (Gujarat ghort 

Amendment) Act, 1964. 

1 .  (1) Section 6 .  of the Bombay Prevention of ~ a m b ! i n g  Act. 1587 '(here- p,":~ 
inafter referred to as "the principal Act") s611  be re-numbered as sub-stc-,f Born. . 

IV of 
lR87. tion (1) of that section, and in that sub-section - . of 1887. 



208 QUJ. Q?V'T. QAZ., EX., KOVEMBER 11, l684JKARTIKA 20, A S 4  , [PART 
. . I  

(a) in clause (if), for the p9rtim .begianiag with the words "a District 
Suptrintendent of Poiice" and ending'with the tvords "in this behalf' the 

words "a District. Additional, Assistant, or Deputy Superintendent of Pulicc" 
shall be substituted: 

(b) in the proviso, afier the words "the District" the words "or Addi- 
tior$" shall be inserted, 

(2) After sub-mtion4U) as so re-numbered, the following sub-aection &hall 
be added, namely : - 

"(2) Notwithstanding atlythi~rg contained in any law for  he lime beiilg 

in force, no search made under this section shaU be deemed to be iuegal 
by reason only of the fact that the witnesses (if any) of the search were not 
ishabitins of the locality in which the house, room or place searched fi 
situate.". 

Doiot$in of 3. Section 11 of the principal Act shall be deleted. -_. - - .- 

seutio~l 11 o f  &^_ -I 

Born. IV of 
1867 
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Separate paying i s  given to this Part in ordcr Ibat i t  maJ 

be hled as a separate rompila!ion. 
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PART l\r 
Acb of tbe Gujarat Legislature and Ordinances prarnulgatcd and 

Regulations madc by the Governor. 

The fclllowing Act of the Gujarat Legislature, having b:en assenrzd to by the 
Govelrior on the 18111 August, 1972 is hereby published for general inform~?:on. 

K. M. SATWANI. 
Secretary to the Government of Gujarat, 

Legal Department. 

GUJARAT ACT NO. 16 OF 1972. 

(First published after having received the asscnt of the Governor in the 
"Grtjarat Government Gazer te" on the 23rd August, 1972.) 

An Act further to amend the Eombay Prevention of Gambling Act, 1887. 

It ia ilcreby enacted in tlic Twc~ty-third Year of the Rcpublic of Irldis as 

follows :- 

1. This Act m y  Ilc d l c d  the Bombay Prevcntioll uf G\:nztIing ( Gjjnrat short title. 

hcndmcnt ) Ac.t, 1973. 

llom* 2. In t)lc Bombay Prcvcntion of Ganlbling Act, 1887 ( 1lrrcin&rr rcfc rrc d Amenrlmcnl 
of mctinn : :&;,' ho tha " prilioipnl i c t  " ), in section 3, in the pa zgm]~P b~ginning 1vitlL th or HQn, 

words '*In this Act, ' common gaming house ' man3 ", in dausc (i),- I V  of 1881 

(a) in it~m:(e) the word "or" shrrll bo inscrte9 nt tho end, and 

(b) 
ikm (e), the following itcm ahall ba inserted, namely :- 

69 
I V ~ E S  tra-26 
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" (f) ou the digits or figures wed in stating the opening, middle or closing 
digits or figurea declared for or in conuection with IYorli M a t h  gaming or 
any other form of gaming,". 

hssrtionof 3, A h r  section 3 of the principal Act, the following section shall be hM, 
nerv Wion 
3~ in bm, n'mcl~ :- 
TP of 1887. 

Puni~hrnsnt 
for printing 

" 3X ( I )  IVhoevcr prints or publishes in any manner whatsoever any digits 
orpub\ihiag or figur2s or wnlbination of digits or figures rdatifig to Worli M Q t h  or any 
diqits or other form of gaming under the heading " S h d h  Rnshi " or by adopting any 
figures re- 

to other form or device, or disscnlinates or attempts to dissenlinatc or abets 
i x diss:mination of inforn3tion rzht ing  to such digits or figurea or oombinatiorl of 
or other 
form of 

digits or figures shall be plmishabk with impriso~mcnt which niay extend t o  six 

gaming. months and with h e  which may extend to one thousand rupees. 

(2) Where any person is accused of an offence under sub-s.ction (I), any 
digits or figures or c~lribination of digits or figures in rcspect of 1~11ich the offence 
is alleged to have been committed shall be presumed to relate to IVorli ltiutka 
gaming or solue other form of gaming unleas the coutrary is proved by the 
accwd.". 

lnartion 4. After soction 6 of the priucipal Act, the following section shall bc inscrtcd, 
of wotioa 
6.4 in Born. :- 
1V of1937. 

Seizure uf '%A. Where - 
register, 
record or 
writinq bp 

6 (i) in any area for which a Cornlzissimcr of Police has been appointed, 
~ ~ t % i n  P O ~ ~ W  a police ,officer not below the rank of a D ~ p u t y  Comniasioner of Pol~ce, and 
o[lic%ra 

(it') :elsewhere, s police officer not below the rank of a Deputy Superin- 
tendent of Police, 

is of tho",pinion that any rcgistcr, record or writing of any kind mhatsoevcr 
which contains digits or figures or combination of digits or &urea relates to 
Worli Mdka gamin$ or some othcr form of gaming, he shall be elltitled to 
seize the same, and such register, rccord or writing shall be prcsumcd to be 
an instrument of glrning u~llcss it is shown by the pcrson from whom it is 
seized that it is a r gister, rccord or writing of any transaction in connection 
with a Ia\Pful trade, industry, busi~lew, profession or vocatio~ or of any lawful 
personal trallsaction of any person or it is otherwise not an instrument of 
gaming.". 

Amendment 6, In se.ct,ion 12 of the principal Act, for the  words "or mith imprisonmcljt " 
of eeotion 
12 of Born, the words "and with inipriuonmcnt " shall be substitukd. 
I V  of 1857. 
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Separate paging is given to this Part in order that it 
vy b e  filed as a Separate Compilation. 

P A R T -  I V  
Acts of the Gujarat Legislature and Ordinances pmmuIgatd 

and Regulations made by the Governor. 

The following Act of the Gujarat Legislature, having been assented to by 
the Governor on the lSt  March, 2003 is hereby published ,for general 
information. 

V, M. KOTRARE, 
Secretary to the Government of Gujarat, 

Legislative and Parliamentary Affairs Department. 

GUJARAT' ACT NO. 4 OF 2003. 

(First published, after having received the assent of the Governor in 
the "Gujarat Government Gazefie", on the 3rd March, 2003). 

f i r the l -  to ar~~end the Bombay Prevetltio~l of Gat~~bling Act, 1887. 

It is hereby enacted in the Fifty-fourth Year of the Republic of India as 
follows:- 

I. ?his Act may be called the Bombay Prevention of Gambling S b n  ti& 
(Gujarat Amendment) Act, 2003. 



[PART IV 

Amendmatof 2- In the Bombay Prevention of Gambling Act, 1887, in section 6, in Bumbaxrv 

&on 6 of subsection (I), before clause (i), the following clauses shall be .inserted, 
1BomIVof nme]y:-  
1887. 

"(ia) in any area of the State, not below the rank of Sub-Inspector of Police, 
authorid in each case by special warrant issued by the Additional 
~ir&tor General of Pohce (Law and Order) or whoever is holding that 

post in any rank or Additional Director General of Police C.X.D. 
(Crime); and 

(ib) in any area ef police range not below the rank of Sub-Inspector of 
Police, authoesed in each case by special warrant issued by the Special 
Inspector General of Police or Depuq Inspector Cjeneral of Police 
appointed for the respective police range; and " 

Goi'ernn~etlt Central Press, Gandhinagar 
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